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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL

ZONE BENCH, BHOPAL
Original Application No. 20/2024

IN THE MATTER OF:

Suo Moto action on the News regarding blast in the fire cracker
factory in Harda District of Madhya Pradesh on 06.02.2024

Vs.
State of M.P. & Ors. Respondent(s)

ACTION TAKEN REPORT ON BEHALF OF STATE OF
MADHYA PRADESH

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER:-

1.

That, the present original application is registered in suo- moto exercise of
powers on the basis of Dainik Bhaskar news reporting (bulletin) at 11.00AM on
06.02.2024 highlighted the fire incident in factory of fire crackers in village
Bairagarh, Magardha Road, Harda in Madhya Pradesh in which the high
explosion and blast in the fire cracker factory took place at 11.00AM where more
than 60 houses were damaged in fire incident and persons and residence of
more than 100 houses have been directed to vacate their houses immediately.
That, the Hon’ble Tribunal vide order dated 29.05.2025 has directed the
District Administration, Harda to submit the details in writing with the balance
of amount actually with the administration with the details of due and paid and
remaining amount required to be paid.

It is humbly submitted that on 06.02.2024 this Hon’ble Tribunal was pleased
to pass the order to compensate the victims of the incident. Later on, the matter
travelled to the Hon’ble High Court and remanded back to this Hon’ble

Tribunal for fair disposal.



4. That, in compliance with the directions issued by this Hon’ble Tribunal, the
District Administration of Harda District has duly undertaken a comprehensive
assessment of the actual damage and loss suffered by the victims of the
unfortunate fire incident. Pursuant to the said assessment, the District
Administration has disbursed compensation to all individuals affected by the
incident, in accordance with and in furtherance of the orders passed by this
Hon’ble Tribunal.

5. It is most respectfully submitted that the fire incident tragically resulted in the
loss of 13 lives. The legal heirs and/or next of kin of all the deceased persons
have been duly identified and have received the compensation amount as
directed by this Hon’ble Tribunal. Thus, the District Administration has
ensured full compliance with the mandate of this Hon’ble Tribunal with regard
to the disbursement of compensation to the victims and their families. The
chart — wise details of the compensation paid to the family members of the
deceased persons is marked and annexed herewith as Annexure R — 1.

6. That, it is respectfully submitted that a total of 301 persons sustained injuries
in the aforementioned fire incident. The District Administration, in compliance
of the order of this Hon’ble Tribunal Dated 06/03/2025 has assessed the cost
of treatment and after conducting a due assessment of the nature and extent of
injuries in each case, has proceeded to disburse compensation to the eligible
victims in accordance with the said assessment.

7. That it is respectfully submitted that a total of 46 persons sustained grievous
injuries in the aforesaid fire incident. The District Administration, upon due
verification and medical evaluation, has assessed the nature and extent of
injuries suffered by the victims and accordingly determined the quantum of

expenditure incurred towards their medical treatment. It is submitted that, for



10.

11.

these 46 victims the amount of treatment is more than Rs. 10,000/- and the
amount payable is yet to be decided by this Hon’ble Tribunal. The Chart wise
details of the victims whose expenditure for treatment is more than Rs.
10,000/~ is marked and annexed herewith as Annexure R-2.

That, out of the total 301 injured individuals, 56 persons, who have furnished
their requisite bank account details to the District Administration, have been
paid the compensation amounts as per the approved assessment. It is further
submitted that the remaining injured individuals shall be compensated in due
course, strictly in accordance with the assessment made, as and when their
bank account details are received and verified by the District Administration,
Harda. A chart-wise statement containing the particulars of the persons who
sustained minor injuries and have been compensated till date is prepared and
is marked and annexed herewith for the kind consideration of this Hon’ble

Tribunal as Annexure R—3.

. That it is respectfully submitted that a total of 34 residential houses were

damaged as a result of the aforementioned fire incident. In order to assess the
extent of damage and to determine the appropriate quantum of compensation,
the District Administration, Harda, constituted a committee of experts tasked
with conducting a thorough survey and evaluation of the affected properties.
Pursuant to the said mandate, the expert committee conducted an on-site
assessment and prepared a comprehensive report detailing the damage
sustained by each of the affected houses. The said report has already been
submitted and forms part of the record before this Hon’ble Tribunal.

It is further submitted that, in compliance with the directions issued by this
Hon’ble Tribunal, compensation has been fully disbursed to 22 affected persons

whose houses were damaged. Additionally, 12 persons have been compensated



12.

to the extent of ¥5,00,000/- (Rupees Five Lakhs only) each, on an interim basis.
However, a total sum of ¥46,49,051/- (Rupees Forty-Six Lakhs Forty-Nine
Thousand Fifty-One only) remains to be disbursed towards the balance
compensation payable to these twelve (12) persons, in accordance with the
expert assessment and applicable norms. The chart-wise details of the
compensation disbursed to the individuals whose houses were damaged in the
incident compiled is marked and annexed herewith for the kind perusal of this
Hon’ble Tribunal as Annexure R—4.

That it is most respectfully submitted that the only category of affected persons
who are yet to be compensated are those individuals who have been displaced
from their residential premises as a direct consequence of the fire incident.
Despite the efforts of the District Administration to provide immediate relief
and to assess the extent of displacement, compensation in such cases has not
yet been disbursed, in the absence of specific directions or parameters laid
down by this Hon’ble Tribunal for determining the same. Accordingly, it is
humbly prayed that a specific order or direction may kindly be issued by this
Hon’ble Tribunal in respect of the disbursement of compensation to the
displaced persons, so as to enable the District Administration to take further
appropriate action in accordance with law and in compliance with the mandate

of this Hon’ble Tribunal.

13.That it is respectfully submitted that the District Administration, Harda

presently holds an amount of ¥48,50,000/- (Rupees Forty-Eight Lakhs Fifty
Thousand Approx.) in its designated account. The said amount has been
recovered from the sale proceeds of the auctioned properties belonging to the
Project Proponents, in accordance with the recovery proceedings initiated as

per law. It is further submitted that sufficient properties of the Project



Proponents remain under attachment and are available for auction, from which
the balance amount of compensation, as determined for payment to the affected
persons, can be recovered. The District Administration is committed to taking
all necessary steps for ensuring the recovery of the remaining compensation
amount and its disbursement to the eligible victims, in accordance with the
orders passed by this Hon’ble Tribunal.

14. It is submitted that in compliance of the Order of this Hon’ble Tribunal dated
29/05/2025, a detailed statement of account in respect of recovery and
disbursement of the amount is marked and annexed herewith as Annexure R-
5.

15. An affidavit in support of this Action Taken Report is filed herewith.

16. The Hon'ble Tribunal may kindly be pleased to take the present application

on record and pass appropriate orders.

Date: 10.08.2025
Place: Bhopal

R

Through Counsel

Prashant M. Harne

Standing Counsel
State of Madhya Pradesh
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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH BHOPAL
Original Application No. 20/2024

IN THE MATTER OF:

SOU MOTU ACTION ON THE NEWS REGARDING BLAST IN
THE FIRE CRACKER FACTORY IN HARDA DISTRICT OF
MP ON 6TH FEBRUARY 2024)
VERSUS
STATE OF MP & ORS. RESPONDENT(S)

AFFIDAVIT

|, Satish Rai S/o Shri Hariram Rai, aged about 39 years, posted as
%a ;/ / Additional District Magistrate, Dist. Harda, Office Address Collectorate,
S

Harda (M.P.) do hereby state on oath and solemnly affirm as under :

1. That, I have been appointed as the Officer In-Charge to represent
this case on behalf of State of MP and as such I am well conversant
with the facts of the case and therefore, competent to swear this
affidavit.

2. That, the accompanying Reply/Report has been prepared and filed
as per my instructions and has also been explained to me.

3. That, the contents of the accompanying Reply/Report are true to my
knowledge based upon official records and legal averments made

therein are true on the legal advice and believed to be true.

-
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N =T C! i—lf,&{\t ceqyr  VERIFICATION
ﬁuﬁ_ﬁﬁw]/ L ' !
£ 3 e e YszEhve-described deponent do hereby verify that the contents of para 1
) W aeg AN #l lto 30f the affidavit are true t(ﬁh?,;p\ersonal knowledge and belief.
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I il Verified and signed on this ol‘ _;5?3/2;3} of OF 12025 at Bhopal (M.P.)
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7/10/0001/2025-FIN-COLL-HDA l/425464/2025

Annexure R - 1
Hdp! & GRSTHI Pl YT HERIdT / PHTCSIT bt STHDBRI

Event Title: Fire accident at a firecracker factory in Harda, Madhya Pradesh on 06.02.2024
Calamity Date: 06-02-2024

Amout paid
S.No. Name Address Date of Death As per NGT Order By State RBC By Cen.tral PM- |By otlrer
6(4) Exgratia agencies total
(redcross)

Mr. PRIYANSHU PRAJAPATI

1 ' / Khedipura Mohalla Harda 06.02.2024 1500000 400000 200000 50000 2150000
MUNNALAL PRAJAPATI
Mr. ANUJ .

2 Tanki Mohalla Harda 06.02.2024 1500000 400000 200000 50000 2150000

KUCHBANDIYA/SHOBHARAM

Mr. AABID KHAN / RAHMAN
3 KHAN/ Manpura Mohalla Harda 06.02.2024 1500000 400000 200000 50000 2150000

Vill Rahtakhurd Tehsil
4 | Mr. AYAJ KHAN / SIRAJ KHAN | *'28€ Rantakhurd fenst 06.02.2024 1500000 400000 200000 50000 2150000
Harda District Harda
5 Mrs. BANO BEE / SALIM KHAN Khedipura Mohalla Harda 06.02.2024 1500000 400000 200000 50000 2150000
Mrs. PRAMILA BAI / SUNIL | Vill Bai h Tehsil Hard
6 s / flage Bairagarn Tehsil Harca 06.02.2024 1500000 400000 200000 50000 2150000
CHOUHAN District Harda

MR. KAILASH PARMAR / RAIU navad falya tiri teeri,

7 ’ nagalwad, segaon, khargone 06.02.2024 1500000 400000 200000 50000 2150000

PARMAR 451449

MRS. JEBUN BEE / RAHMAN ward no 14 ,ganga mandir ke
8 ' pas bheemraw ambedkar 06.02.2024 1500000 400000 200000 50000 2150000

KHAN
ward mohalla harda 461331

9 PIYUSH (ASHISH) / SANJAY |bairagarh tehsil harda 08.02.2024 1500000 400000 200000 50000 2150000
Mr. MUBIN KHAN / SAFUR

10 AN / Manpura Mohalla Harda 06.02.2024 1500000 400000 200000 50000 2150000
Mr. MUKESH /TULSIRAM | Village Bairagarh Tehsil Hard

11 ' / flage Bairagarn Tehsil Harca 06.02.2024 1500000 400000 200000 50000 2150000

BELDAR District Harda

Village Kadolaubari Tehsil

12 Mr. RAHIM / ROSHAN hage facofaubarl Tehst 06.02.2024 1500000 400000 200000 50000 2150000

Harda District Harda

Mrs. USHA CHANDEL | Village Bairagarh Tehsil Hard

13 s thage Bairagarh Tehsil Harda 06.02.2024 1500000 400000 200000 50000 2150000

/MUKESH CHANDEL District Harda
TOTAL 19500000 5200000 2600000 650000 27950000




7/10/0001/2025-FIN-COLL-HDA

/42547272025

Annexure R - 2

geTpl thagit H ITHR BU 8§ g1 Afchdl &l it

S.No. CIL] foar @ufd & am | NINEEIN A 3rfar
ST | e TS
(8+11+12)
TRIt geraar
1 2 3 4 3 17 13-17
1 |[Ra o311 (_Mesa) A JAH 42 17601 5400 12201
3 [3mget gHYTIH 18 24643 5400 19243
5 |&hHA fgar wa 22 26080 5400 20680
6 |ad< BHATGT 36 15706 0 15706
8 |STHATaS fafe 48 45328 5400 39928
1 |gfer CIES GG RICHIE) 25 47580 5400 42180
14 |THeIIETG ELN L 17 23517 5400 18117
15 |[OHeETE ofRe 30 15790 5400 10390
16 |gddt YaR™ 50 29517 5400 24117
17 |dTgetret AT 45 28622 5400 23222
18 |MRd IEENKGIG] 75 25080 5400 19680
19 [T ufd Wd 35 26580 5400 21180
21 ||1- 37fdw 371t HIGHS 30 19248 5400 13848
22 |GTHT AR 25 42038 5400 36638




7/10/0001/2025-FIN-COLL-HDA /425472 /2025
10
25 |BHIR 37fdbe 20 26706 5400 21306
26 |FefH EISKCIE 31559 0 31559
27 |faftq Uy 17 31038 5400 25638
31 |ferart IEGH 25 15832 5400 10432
32 |gTitar LR 32 29059 5400 23659
33 |[d@s1 JHETE a4 16748 5400 11348
35 |dTeRH o1 25 17664 5400 12264
37 [gHH [EXE] 2 26175 5400 20775
38 RTAHRIY ITHARTIOT 27580 0 27580
39 [clus Wd 27143 0 27143
41 |gHEAT (FHAT) 3TTRIRTH (3TCHRTH) 62 85992 66000 19992
42 |t grficd 25 143072 66000 77072
43 |He< BhbReG 45 101614 66000 35614
44 R ITHARTIOT 45 54076 16000 38076
45 |feer EISEIS] 23 63639 16000 47639
46 |HEdd 2ATE 37EHS 2ATE 31 209917 16000 193917
47 [H10 2l 3Tt HI0 S2ITch 37975 16000 21975
48 |gRIE fGdeR 25 81845 16000 65845
49 |gAtet iR ) 31475 16000 15475
50 |37fcT R 40 101471 66000 35471
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11
51 |fdig 3TER bR 50 50265 16000 34265
52 [3ferer &t sferamg 45 186875 66000 120875
54 |fd1a CLEACHICER 45 106572 16000 90572
56 |YHeTdT gTeTel 34101 16000 18101
57 [32r faTa 10 47660 16000 31660
58 |37fAdT BGISACH 25 39681 16000 23681
59 |cfdr A 25 43202 16000 27202
60 |3HT GIE 40 122505 16000 106505
63 |qotdt oS EIEEIS] 70 1353 0 1353
67 |31 faTa 32 10769 0 10769
70 |Gid< - 56 23248 0 23248
86 |H®BA LT 27 26080 0 26080
T 46-Af 1604221

Bl 64 THR TJ 237 AT T [Afeed b 1T A T NGT & TG f&=ATdh 09.03.2025 §RT TH 1l Bl [oleddh

SUAN U <Y AqTHA gIT

HITCAT b IAT A e W 10 Tl W A &, &l

I & AGLT & | T AR UH 207

o Fafeed fham aram & | 38 3TaR 48 UH <Afth Rifeed b 710 & foidd HIrde T AMA T & | 3 UhR
hdel 46 TTT & FoFaed A Ao foram = & |
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YTl SRt H BTl Afthal Bl YITdH i f2ifd

|/425485/2025

Annexure R -3

HeT it GIL] fGdr @ufd &M 3 ARAERT Ay fy NGT 3me2r fedics
PT S.No. 09.03.25 & fAdeA 3R | ATaT HHIB 3UcTeE!
g | TS IS WA AR | R AR R paE
(8+11+12) TRt gEr™dar
Tt fer
afr TOTAL

1 2 3 4 3 17 13-17
4  |BRIATATA Hig 48 7874 5400 2474 2474 0
10 |36 3[R 5Tde AR 38 13769 5400 8369 8369 8369
12 [S3eraer JHR 13 8353 5400 2953 2953 2953
24 [rsHOR qar 25 9832 5400 4432 4432 4432
29  |Rr&H o>t 25 13269 5400 7869 7869 0
36 [gite YR 24 10332 5400 4932 4932 0
53 |mfde Gerda 60 42349 41000 1349 1349 0
61 |®BITA ST 24 25843 16000 9843 9843 9843
65 |GIRardem ydtor 35 3595 0 3595 3595 0
69 |HEPH NEE] 20 7390 0 7390 7390 7390
71 RHAAE g™ 21 7390 0 7390 7390 0
72 |[ERM - 22 3695 0 3695 3695 0
74 |HPfeTTe THARTIOT 49 741 0 741 741 0
75  [HAQT EPH 39 741 0 741 7411 0
76 (4@ A 4 741 0 741 741 0
77 [30b Hed 35 3595 0 3595 3595 0
78 |RWH - 50 741 0 741 741 0
80  [ETfEAT 3BT 30 3595 0 3595 3595 0
82 |fader e 25 3595 0 3595 3595 0
83 |ders ft so 35 7411 0 7411 741 0
84 |3 EHH 25 3595 0 3595 3595 0
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85 |3 Higd 8 3595 0 3595 3595 0
87  |¢ildber BIEEEIG] 35 741 0 741 741 0
88  |373Tcil - 22 3595 0 3595 3595 3595
89 [3rld - 23 3595 0 3595 3595 3595
91 |dEd o 7 741 0 741 741 0
94  |TrsaA EHM 12 741 0 741 741 741
95 |fdar o 33 741 0 741 741 741
96  |3HA IR 18 3595 0 3595 3595 0
97 |&ar RGIBGIE 45 3595 0 3595 3595 0
98 |gam Raer 24 3595 0 3595 3595 0
99  |IfgHr gary 26 741 0 741 741 0
100 |Wddar e 30 3595 0 3595 3595 3595
101 |&B0T grrde 25 3595 0 3595 3595 3595
102 |FGmar TG 40 741 0 741 74M 0
103 |YRd fdE - 32 3595 0 3595 3595 0
105 | MH A 26 3595 0 3595 3595 0
106 |2 3G 35 741 0 741 741 0
107 | QiR NiE o 23 3595 0 3595 3595 0
108  |wifieTTer - 45 3595 0 3595 3595 0
m2 | 3HYEBRI 25 741 0 741 7411 0
13 |ferart GGG 16 741 0 741 741 741
N4 |afEar STeelie 10 3595 0 3595 3595 3595
15 |37BR AP 18 741 0 741 741 0
16 |37 AHEIRS 18 3595 0 3595 3595 0
(VAL F o) - 36 3595 0 3595 3595 0
GERE ) Y 25 3595 0 3595 3595 0
19 [dMRr TRATATS 31 3595 0 3595 3595 3595
120 |guR $CR 35 3595 0 3595 3595 3595
121 R sTfeRr 28 3595 0 3595 3595 3595
122 |fAfE« - 23 3595 0 3595 3595 0
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123 |FAfder gd 32 3595 0 3595 3595 0
124 |fdd®we HATGREATA 33 3595 0 3595 3595 0
125 |Hifd et - 25 3595 0 3595 3595 0
126 |fFAHa ek 25 3595 0 3595 3595 0
127 |ferart LGIN] 20 3595 0 3595 3595 0
128 |URIT gTfoaTe 28 3595 0 3595 3595 0
129 |dBoATdrs THRTH 40 741 0 741 741 741
131 | g @M - 25 3595 0 3595 3595 3595
132 [Rfa - 55 3595 0 3595 3595 0
133 |cTest Afa 56 3595 0 3595 3595 0
134 |7 QA 45 3595 0 3595 3595 0
135 |feraw WRa g 25 3595 0 3595 3595 0
136  |UBRI caard 59 741 0 741 741 0
137 |G - 56 3595 0 3595 3595 0
138 [gfAd - 23 3595 0 3595 3595 0
139 |Gfar g 24 74M 0 74M 74 0
140 |THeTvdTE FIRH 17 3595 0 3595 3595 0
141 [Hifgd eCIRL 19 74M 0 74M 74 0
142 |E@51g - 25 3595 0 3595 3595 0
144  |IEA faam 22 3595 0 3595 3595 0
145 |37fFar TeTelTel ITHed 40 741 0 741 741 0
147 |RMESA Iqd 26 741 5400 201 201 201
148 |deic] faeef 23 3595 0 3595 3595 0
149 3115116 @ UGEGIE] 39 741 0 741 7411 0
151 |Ride™ TERYTH 26 741 0 741 741 0
152 |3MF g 23 74N 0 741 741 0
154 |31 RG] 28 3595 0 3595 3595 0
156 |375Tcd! 3 23 741 0 741 7411 741
158  [JR2A TRART 27 741 0 7411 74M 0
159  |fddt ORI 33 741 0 741 7411 0
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160 gt 3Tt /diE (GeR) 30 741 0 741 7411 741
161 |t - 25 3595 0 3595 3595 0
162 |f3as - 25 3595 0 3595 3595 0
163 [ER&Idt oo 30 74M 0 74M 74 0
164 |3t - 22 3595 0 3595 3595 0
165 |fgwA & 20 741 0 741 7411 741
168 |38 - 62 3595 0 3595 3595 0
169 |gaier - 5 3595 0 3595 3595 0
170  |®1EH - 3595 0 3595 3595 0
171 |37t - 33 3595 0 3595 3595 0
72 |8= - 18 3595 0 3595 3595 0
173 3T Hicidbt - 18 3595 0 3595 3595 0
174 |37efq - 3595 0 3595 3595 0
175 |HO® - 3595 0 3595 3595 0
176  |HPT &S - 65 3595 0 3595 3595 0
177 |Gt qar 24 741 0 741 7411 0
179 ||AtST feefla 35 741 0 741 741 0
180 [ATT &t Aeq @M 16 741 0 741 741 741
181 |cTest U 35 74M 0 74M 741 0
182 [A&T HiTfterer 22 741 0 741 7411 0
183 It SdtfaE 40 74M 0 741 741 0
185 WO TR 39 741 0 741 7411 0
189 | MHRTH YAuTeA 45 741 0 741 741 0
191 |3feer EHH 40 74M 0 74M 74M 741
198 | 2nfég 3reft ARG Tt 25 3595 0 3595 3595 3595
199  |gfteT ARTIOT 45 74M 0 741 74M 0
200 |féAer 23 741 0 741 741 0
201 |TRHA ot 35 741 0 741 7411 0
203 |fosisT & 45 741 0 741 741 0
204  |AifA®T 3fAer 19 741 0 741 7411 0
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205  |31%gHT HIgHE 21 741 0 741 741 741
206 |AEETS GLE 35 7411 0 7411 741 0
207 | 2rgsTe &t R GIL ] 40 741 0 741 741 741
208 [7gsit JBNITOH 25 74M 0 74M 74 0
209 T 3551ddl 37 741 0 741 741 0
210 |fodht EPH 16 741 0 741 7411 741
m  |fEw HERIE 30 741 0 741 741 0
212 | EH EHH 25 741 0 741 7411 741
213 |qrfFar L 18 741 0 741 741 741
214 |3 ot LGS 45 741 0 741 741 741
215 (& mfee 60 741 0 741 741 0
216 |grfHar WSR 15 741 0 741 7411 741
217 |[GefHT WSR 16 741 0 741 741 741
218 A& THFBR 40 741 0 741 7411 741
219 |Raer NEIGGIE 22 741 0 741 741 0
220 [fa Y 30 741 0 741 7411 0
221 |31Rdt 24 741 0 741 741 0
223 [AfFar NEE 30 741 0 741 7411 0
224 | Q&S ic 25 741 0 741 741 741
225 |Pperadt ELECAK 35 7411 0 7411 741 0
226 |gHlar RATH 60 741 0 741 741 0
227 |ufEan AHARTIAOT 85 741 0 741 7411 0
228 |gfter 21 3595 0 3595 3595 0
229  |[HAGTS YRIST 35 741 0 741 741 0
230 |[@rfd ciud 30 741 0 741 7411 0
231 |OHaTE yriRe 62 741 0 741 741 0
232 |[fd MR 39 741 0 741 7411 0
233 [gfdr NEE] 34 741 0 7411 74M 0
234 (AT qar 30 741 0 741 7411 0
235 | AT & 50 741 0 741 741 741
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236 | gary 42 741 0 741 741 0
237 | &S & 50 741 0 741 74M 0
238 [RM R GIL ] 18 741 0 741 741 741
239 (Ul JTHGSOT 30 741 0 741 7411 741
240 |anfée qHG 38 741 0 741 741 0
241 |3 EH @A AWM 42 741 0 741 7411 741
242 |37 it IERGIG] 33 741 0 741 741 741
243 (A adiy 19 74M 0 74M 741 0
244 I TGRS 28 741 0 741 741 0
245  |fAHer _fB 32 741 0 741 7411 741
246 A ICGIE] 29 741 0 741 741 741
247  |f@HI} ORI 9 741 0 741 7411 0
248  |31OH &Rl 15 741 0 741 741 0
249  |SOTT Hias 7 741 0 741 74M 0
250 |¥AR RMpasreft 58 741 0 741 741 0
251 [3rfead gARYTH 15 741 0 741 7411 0
252 [T&hem 2ATéle 70 741 0 741 741 0
253 |died TafdE 21 74M 0 74M 741 0
254 |gHTY AT 35 741 0 741 741 0
255  [FIAT BGYICESIE] 17 3595 0 3595 3595 3595
256  |9OTHT ic 13 3595 0 3595 3595 3595
257 [deHt STHAR 14 3595 0 3595 3595 0
258 |daT LG 40 3595 0 3595 3595 0
259 [dtAT ETIL: 28 741 0 741 7411 741
260 |3REH AHARTIOT 55 3595 0 3595 3595 0
261 Q& THBRA 12 3595 0 3595 3595 0
262 |ditetret RIGICC 60 3595 0 3595 3595 0
263 [IEA &R 21 3595 0 3595 3595 3595
264 3R> AR 35 3595 0 3595 3595 0
265 |’ - 60 3595 0 3595 3595 0
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266 |gfAd ARR 14 3595 0 3595 3595 0
267 | MR IHEROT 35 3595 0 3595 3595 0
268 |31 BRG] 18 3595 0 3595 3595 0
269 |&q TRt 32 3595 0 3595 3595 3595
270 |H@31T TTTfaRMA 30 3595 0 3595 3595 3595
271 |3NHYBTRI TRUTATA 35 3595 0 3595 3595 3595
272 [AGAT eHRIIoT 22 3595 0 3595 3595 3595
273 |9t &R 24 3595 0 3595 3595 0
274 |SdifdE dexm 44 3595 0 3595 3595 0
275  |3d HiTfterer 22 3595 0 3595 3595 0
276  |ITHRIAR AHARTIOT 52 3595 0 3595 3595 3595
277  |AGARTA0T R 26 3595 0 3595 3595 0
278 | ARTIOT 18 3595 0 3595 3595 0
279  |@EA AR 40 3595 0 3595 3595 0
280 |31fHe® qPB2A 21 3595 0 3595 3595 0
281 |3Tclg T[ee], @i 36 3595 0 3595 3595 3595
282  |Tdter CERIGIG] 31 3595 0 3595 3595 0
283 [dtAT TR 42 741 0 741 7411 741
284  |HHAT LBHCIE AL 35 741 0 741 741 0
285  |AATST fasa 40 741 0 741 7411 0
286 |3Rdl S 39 741 0 741 741 0
287 |Urdd ek 19 741 0 741 7411 0
288 |t TS 50 741 0 741 741 741
289 |fetar 3BT 38 741 0 741 7411 0
290 |BHOCH ABR™ 38 3595 0 3595 3595 0
291 |fAsfterer HiTfterer 75 741 0 741 7411 0
292 [Sd IHYBTRI 21 741 0 741 741 0
293  |UHadt sfkma 30 741 0 741 7411 0
294 |fdsoT e 32 74M 0 74M 74 741
295  |BHET BRI 65 741 0 741 741 0
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296 | et IEZiE] 25 741 0 741 741 0
297 |clud RN 31 3595 0 3595 3595 0
298  |31fFer 45 741 0 741 741 0
299  [A5THT A 40 741 0 741 7411 741
300 R0 CESEHGIG] 50 741 0 741 741 0
301 |3AYUBIRI GINEL 50 3595 0 3595 3595 0
gqnr  |207- Afb 1175860 333044

NGT o 32T f&ATh 06.03.2025 gRT VW T o foleieh TR U I ATHA §RT

T IR TTA Tead WX 10 ARV HHA © , Dl JITATA b (A6 & | T
HFER U 207 AN FRAfEd o o & | fo/d & 56 o9l §RT WA SUeTed i 1T & Sefehl et TTA 333044 /- T HITAT [hdT IATE | AW e ThaAT gRT Wi el
3 I AT R | Wi 3UeTed I ST & Foaed # U faafd Sl hr =it & |
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Annexure R -4
IUMHT-9AR
Statement of ownership rights of the victims of damaged house on Patakha Factory Explosion on 06/02/2024
Amount of
Dameged REDCROSS AMOUNT Balance
S. No. Name Bank IFSC Code | Bank Account No RBC 6(4) Balance Amount PAID ON Amount
calculated by (NGT) .
. 12.03.25 Remainning
committee
1 2 3 4 5 6 8 9 =(5-6-8) 10 11=(9-10)
1 |Shri Mangilal s/o Ramnarayan Saini UCBA0002092 20920110033951 1961308.00 120000 200000 1641308.00 500000 1141308.00
2 |Deepak Saini S/o Amardas Saini SBINO000379 39217804781 630576.00 120000 200000 310576.00 310576 0.00
3 |Shri Amardas saini S/o Ramnarayan Saini BARBODBHRDA | 88080100005488 646340.00 120000 0 526340.00 500000 26340.00
4 [Shri Ram Shankar Saini S/o Ramnarayan Saini SBIN0030225 53024992028 334858.00 120000 0 214858.00 214858 0.00
5 |Shri Vijay Chouhan S/o Kamal Singh BKID0009545 954510110004307 970870.00 120000 200000 650870.00 500000 150870.00
6 [Shri Mahesh Chouhan S/o Kamal Singh BKID0009545 954510510000132 677869.00 120000 200000 357869.00 357869 0.00
240000
7 |Shri Ramkishan, Sanowar Singh S/o Gajraj Singh 138348.00 (RAMKISHAN/GAJRAJSINGH, 0 -101652.00 0 0.00
SANOWAR/ GAJRAJSINGH)
8 [Shri Bhim Singh S/o Gajraj Singh 286578.00 120000 200000 -33422.00 0 0.00
9 |Shri Devi Singh S/o Gajraj Singh BKID0009545 954510510000826 424926.00 120000 200000 104926.00 104926 0.00
360000 (Gopal/PYARE LAL,
10 |Shri Gopal S/o Pyarelal, Shri Mukesh S/o Pyare lal 342468.00 mukesh/PYARE LAL, 200000 -217532.00 0 0.00
kamlabai/PYARE LAL)
11 [Shri Kamal Singh S/o Balkishan BKID0009545 954510510000326 1418796.00 120000 200000 1098796.00 500000 598796.00
12 [Smt Janki W/o Madan lal BKID0009545 954510510000428 568458.00 120000 200000 248458.00 248458 0.00
13 [Shri Manoj S/o Madan lal BKID0009545 954510510001120 274428.00 120000 0 154428.00 155428 0.00
14 |Shri Mahesh S/o Babulal BKID0009545 954510110000683 378972.00 120000 200000 58972.00 58972 0.00
15 [Smt Tulsa bai S/o Babulal BKID0009545 954510510000978 291276.00 120000 0 171276.00 171276 0.00
16 |Shri Santosh S/o Babulal BKID0009545 954510510001920 378972.00 120000 200000 58972.00 58972 0.00
17 [Smt Deepa Bai W/o Ramesh Chand BKID0009545 954510510000339 961628.00 120000 200000 641628.00 500000 141628.00
18 |Smt Meena bai W/o Bharat BARBODBHRDA | 88080100008913 856132.00 120000 200000 536132.00 500000 36132.00
360000 (Basanti bai/
19 [Smt Basanti Bai W/o Rewa Ram BKID0009545 954510510000324 702772.00 REWARAM, Mohan/REWARAM, 200000 142772.00 142772 0.00
Hemraj/REWARAM )
600000 (Suman bai/PHOOL
CHAND, Manoj/PHOOL CHAND,
20 |Smt Suman Bai W/o Phool Chand SBIN0030225 33162239664 932251.00 Manish/PHOOL CHAND , 200000 132251.00 132251 0.00
Jitendra/PHOOL CHAND,
Sunitabai/Omprakash)
21 [Smt Mathura Bai W/o Kishori lal BARBODBHRDA | 88080100008598 961628.00 . 240,000 (Mathura‘) bal/, 200000 521628.00 500000 21628.00
kishorilal, Rakesh/kishorilal)
22 [Smt Durga Bai W/o Shankar Lal and Shambhu SBIN0030225 32760388953 1418796.00 120000 200000 1098796.00 500000 598796.00
240000 (CHHAMABAI
23 [Smt Chhamabai W/o ramchand, Arun S/o ramchand BKID0009545 954510510000341 2321959.00 /RAMCHANDA, 400000 1681959.00 500000 1181959.00
ARUN/RAMCHAND)
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IUMAT-9AH
Statement of ownership rights of the victims of damaged house on Patakha Factory Explosion on 06/02/2024
Amount of
AMOUNT Balance
REDCR
s. No. Name Bank IFSC Code | Bank Account No Dameged RBC 6(4) 0SS | Balance Amount|  PAID ON Amount
calculated by (NGT) L
. 12.03.25 Remainning
committee
24 |Shri Mukesh S/o Tulsi ram 342468.00 ST FEM U 0 -17532.00 0 0.00
Suresh/Tulsiram, Neha/Mukesh)
25 [Shri mahesh S/o Champa lal Prajapati CBIN0284180 3727027709 472932.00 120000 200000 152932.00 152932 0.00
26 |Shri Aman S/o mahesh Prajapati CBIN0284180 5758951719 472932.00 120000')(2?::;{ _N)'ahESh 0 352932.00 352932 0.00
j i
27 [Shri Vinay S/o Kamal Singh BKID0009545 | 954510510000328 575401.00 120000 200000 255401.00 255401 0.00
28 [Shri Vijay S/o Kamal Singh BKID0009545 | 954510110004307 551754.00 12000 0 539754.00 500000 39754.00
29 [Shri Suneel S/o Kishori lal BKID0009545 | 954510510000432 582709.00 120000 200000 262709.00 262709 0.00
30 [Shri Ishhak Khan S/o Sheru khan SBINO000379 10787533187 717280.00 120000 0 597280.00 500000 97280.00
5; [|ShriJibrail khan S/o Ishhak Khan BARBODBHRDA | 88080100007813 358640.00 120000 0 238640.00 238640 0.00
Shri Mushtak Khan S/o Ishhak Khan UBIN0561339 | 613302010013281 358640.00 120000 0 238640.00 238640 0.00
32 [Shri sageer S/o Fajal Khan BKIDO009545 | 954510510000180 1434560.00 120000 200000 1114560.00 500000 614560.00
33 [Shri Vijay S/o Shankar Gour BARBOHARDAX | 30730100009199 272577.00 12000 0 260577.00 260577 0.00
TOTAL 24020102.00 5424000 4600000 9718189 4649051.00

* sharich 32 W 3iTpd WX & Toaey 3 AFATT RO yega 1 =20 & RF g oY 9707w 3 DT & daer sigver & AT Y 31077 B =AY o, AR NET o1 9ol T GUH arel it AT & T FNAT 10T v we g
e 91T § | TR 3TUR O OX 97077 hY IR § |
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Annexure R-5

Statement of account of District Environment Compensation Fund

Credits Debits
Particulars Amountin Particulars Amountin
Lacs Lacs
Account seized from Bank 72.00 Amount Paid to heirs of 195.00
Accounts of R4 and R5 Dead victims
Amount Deposited by R4 239.50 Amount Paid to Victims 143.00
and R5 of House Damage
alongwith the amount
recovered that is paid
from other accounts of
District Administration
Property Sold of R4 and R5 14.00 Amount paid to injured 3.33
person
Property Sold of R6 10.35
Balance 48.50

Amount Decided By Hon’ble Tribunal and to be paid to the victims (Could not be paid to

Victims due to non-availability of Bank Accounts )

Particulars

Amount

10,000)

Compensation to Injured person ( upto Rs.

8.00 Lac

The compensation to be decided by the Hon’ble Tribunal

12 Victims

Particulars Amount calculated by District
Administration
Compensation to Injured person ( Amount 16.00 Lac
above Rs. 10,000) 46 Victims as per list
Balance amout of victims of House damaged — 46.50 Lac

Amount of compensation to victims who were
forced to vacate their homes — 201 Victims

To be decided




	7678cc1d5d6ead658f5628ace7e6c269d4bf7c34ef522d0b3d19919227918365.pdf
	86e5acdfbb14df983369b8749624635f023091cc05654c53676295d5763cfe68.pdf
	9a48e0e490371a818ce58881aafaed927b23af298f4904b79b837b88d9d02417.pdf
	mratako ki jankari.xlsx
	enjured persons payment list -NGT ke case  (07.03.25).xlsx
	enjured persons payment list -NGT ke case  (07.03.25).xlsx

	HOUSE DAMAAGED LIST OF BENIFICIARIESH WITH ACCOUNT DETAILS.xlsx
	Microsoft Word - New Microsoft Office Word Document

